SIXTH REPORT

(Seconp LOK SABHA)

I, the Chairman of the Committee on bAbSirllﬁ?mr?Sfed r\gemb;i,_‘
from the Sittings of the House, having teen Y  the
Committee, present this their Sixth Report.

9. The Committee held their sitting on th%oilf‘éa\ﬁag%hébségia
The Committee considered sixteen :_zlppllcat'lons g it ce.
The recommendation of the Committee with respe Ppli.
cation is given below: ,

i ; ' has applied {

3. Rani Kesar Kumari Devi.—The Member L for

leave of absence for 15 days from the 10th February, 1958 as sh,

: bsent on the 2lst Decembe
was ill. As the Member was also abse o of her absence forf \

. : : 1
1957 during the Third Session, the tota (ﬁh to the 25th February

the 21st December, 1957 and from the 1
1958 was 17 days. The Committee recommend that leave may he

granted to the Member for this period.

4. Shri Lachman Singh (Andaman and Nicobar Islands).
The Member has applied for leave of absence from the 10th
February to the 3rd March, 1958 as the steamer from Portblair
sailed for the mainland only in the last week of February. As the
Member was also absent on the 4th March, 1958, the total period
of his absence was 23 days. The Committee recommend that leave

may be granted to the Member for this period.

5. Shri Koyilat Nallakoya (Laccadive, Minicoy and Amindive
Islands) .—The Member has applied for leave of absence from the
10th February to the 8th March, 1958 as he was touring his consti-
tuency with the Adminisfrator of the Union territory of Laccadive,
Minicoy and Amindive Islands. The total period of his absence
was 27 days. The Committee recommend that leave may be

granted to the Member for this period.

6. Shri B. Satyanarayana.—The Member has applied for leave
of absence from the 10th February to the 15th March, 1958 on
grounds of illness. The total period of his absence from the 10th
February to the 14th March, 1958 (there was no sitting of the
House on the 15th March, 1958) came to 33 days. The Committee
recommend that leave may be granted to the Member for this

period.

7. Shri P. R. Ramakrishnan—The Member has appl;
of absence from the 24th February to the 20th Maggﬁﬂigf;gr lea;.;e
was to tour abroad as a delegate to EC.AFE. The tota] as 3
of his absence comes to 25 days. The Committee recomm gerlo
leave may be granted to the Member for this period, end that

8. Shri C. R. Narasimhan.—The Member has app]j
of absence from the 24th March to the 9th May, 191535 laidhfeo'li.glgflve
8y
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i M. S. Murti—The Member hge -
10 Shnm the 19th February to the 313% apbplied for leave of

. ﬂ?ﬂess' As the Membgr was present in theC}{‘rJquig On grounds
of 1958, the total period of his absence on the 31t

?g??}f'zsth, and 30th March, 1958 were holj ) i gy March,
‘iee recommend that leave may be g JS. The

" C"mﬂn:ilsttperiod. granted to the Member
11, Shri Mukat Behart Lal Bhargave—The M

- léave of abseﬁ:e fl?r the en}ire period of the
. ill. As the Member was also absent from the 17¢h

}l)iclesmber' 1957 during the Third Session, the tota] perti?Jdth(?fZ}ISE
ence would am(t)uéltt tc;:h94 I\cfiIaySB T?e %gmmittee recommend that

may be granted to the Member for 59 days in the first ;
fe, up fo the 4th April, 1958. e

9. Shri P. C. Borooah.—The Member has applied for leave of
.bselence from the 10th February to the 20th March, 1958 as he ewgé
1o attend to the election work regarding the election of the Chief
Minister of Assam. As the Member was also absent for the 21st
December, 1957 during the Third Session, the total period of his
sbsence amounted to 40 days. The Committee recommend that
leave may be granted to the Member for this period.

for

ember has appl;
plied
Fourth Session as

13. Shri Nath Pai—The Member has applied for leave of absence
from the 19th March to the 8th April, 1958 as he is attending the
meeting of the Bureau of Socialist Youth Information at Munich.

| The total period of his absence would come to 21 days. The Com-
mittee recommend that leave may be granted to the Member for
this period.

4. Shri Chowkhamoon Gohain.—The Member has applied for
ve of absence for the entire period of the Fourth Session due to
ﬁomﬂhess of self and his wife. As the Member was also absent
the 14th to the 21st December, 1957 during the Third Session,
wmdtgtal period of his absence up to the end of the current sessmn'
be Sothe o 0T days. The Committee recommend that leave may
theg{anted to the Member for 59 days in the first instance €., Up to
St April, 1958
l

ek i or leave of
- dbsene i Laskar.—The Member has applied for e
Dy from the 10t February to the 9th March, 1958 asfhgssam

g glg, pircction with the election of the Chief Minister o
S0 his Mmother was ill. 'I(':heo total period of his absence from
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March, 1958 (9th March, 1958

e

the 10th February to the 8th ’ ‘wmmittee recommencd -
m jays. The Commitlee > thay
Sunday) amounted to 27 da: mber for this period. '

leave may be granted to the .
- : i ber has applied for ..

16. Pandit Hiralal Shastri.—The Mem ! C ey,
of absence from the 9th March to the 30th April, 19?}? aJS he is by,

in connection with the work of Banasthali Vldyﬂplg t lsllpu?l Tha
total period of his absence from the 10th March (9t arch, 1o

8 would come to 52 days. 7.~

was Sunday) to the 30th April, 195 _
Committee recommend that leave may be granted to the Memy,

for this period.

17. Shri Babu Nath Singh.—The Member has applied for ley,,
of absence from the 10th February to the 19th March, 1958 ..
grounds of illness. The total period of his absence was 38 dayg
The Committee recommend that leave may be granted to th,
Member for this period.

18. Shri Awadhesh Kumar Singh.—The Member has applied fq;
leave of absence from the 11th March to the end of the Fourty
Session on the ground of illness. The total period of his absence
from the 11th March to the 9th May, 1958 would amount to 60 days,
The Committee recommend that the Member may be granted leave
for 59 days in the first instance i.e., upto the 8th May, 1958.

NeEw DEeLHI; MULCHAND DUBE,
The 1st April, 1958, Chairman



